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0.A No.212/2021

State of Andhra Pradesh,
Rep:by its Secretary,
Water Resources Department,

Secretariat, Velagapudi,
Guntur district.

.... Applicant
Vs
Union of India,
Rep by its Secretary,
Ministry of Jal Shakthi,
ShramShakthiBhavan,
New Deli and others ....Respondents

REPLY FILED BY THE 5" RESPONDNET

I, RajatKumar, S/O B.K. Sinha, aged about 58 vyears,
Designation: Special Chief Secretary, I & CAD Department,

Government of Telangana, Hyderabad do hereby solemnly and

sincerely affirm and state on oath asfollows:

i I am the Special Chief Secretary, I &CAD Department,
Government of Telangana, Hyderabad, the5™" respondent herein and

as such I am well acquainted with the facts of the case.

2. I submit that I have read the O.A. filed by the Applicant and
deny all the allegations and averments contained therein, except

those that are specifically admitted herein.

3. I submit that the Application is barred by limitation, tainted with

malice, suppression of facts, has been filed with an oblique motive

\g,

Special Chief to Government
Irrigation & CAD Department
Telangana Secretariat,
Hyderabad-500 083,

Scanned by CamScanner




and is against the interest of the people of Telangana.At the outset, it

e adverting into the merits of the case, the

is submitted that befor

answering Respondents crave leave to raise certain preliminary

objections which go to the root of the matter and which require

adjudication at the very outset by the Hon'ble Tribunal.

4. 1 submit that the Applicant has alleged in the Limitation

paragraph on Page No.19 of the Application that the OA is not barred

by limitation. This assertion is false, as would be evident from the

self and from

contents and documents attached to the Application it

certain other documents that have been deliberately suppressed by

the Applicant.

5. I submit that the Applicant has filed the present Application

under Section 14 of the National Green Tribunal Act, 2010 (‘NGT

Act’)which provides that an application for adjudication of disputes
under that section should not be entertained by this Hon’ble Tribunal

unless it is made within a period of 6 months from the date when the

action first arose”. Any condonation of delay, though not

“cause of

sought for in the present case, is restricted under the proviso to

Section 14, to a maximum of 60 days;

6. I submit that the Dindi Lift Irrigation Scheme envisages to

provide drinking water to the most severely affected areas by

Flourosis and irrigation facilities to drought prone areas of

Deverakonda & Munugodu constituencies of Nalgonda district and

e wcmefmwym
i Irrigation & CAD Department ;
| Telangana Secretariat, I

Hyderahad-500 063
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3t oid lehegs Special Chiet Secretary fo:

SOme  parts
Of  Achampet g Kalwakurthy constituencies  of

Mahaboobnagar district by lifting the flood water from the foreshore
of Srisailam Reservoir to Dindi Reservoir at 0.5 TMC per day for
60days to a quantum of 30TMC. It involves two stage pumping, two
off line and three online reservoirs system. The Gross command is
3,68,880 Acres and the net commendable area is 3,41,000 Acres and
covers 5 Mandals of Mahaboobnagar District and 14 Mandals of
Nalgonda District. For the said Scheme Administrative approval on
the basis of the estimate for an amount of Rs.6,190.00 crore was
accorded by the Government of Telangana by issuing
G.0.Ms.No.107, Irrigation & CAD Department, dated
11.6.2015.Thereafter, the Government of Telangana vide
G.0.Rt.N0.126, Irrigation & CAD Department, dated 16.3.2021 has
accorded permission for conducting detailed survey and investigation
of Distributory Canal System including preparation of Hydraulic

particulars under Singarajpally Reservoir of Dindi Lift Irrigation

Project.

7. I submit that from the above sequence of events it would
transpire that the subject project was widely publicized and covered
extensively in media. It is therefore inconceivable that the present
Applicant, being a State cannot plead ignorance of the subject project
construction. The Applicant has also curiously evaded to state as to
when they became aware about the project. Under the
circumstances, it has to be taken that the Applicants had

knowledge/deemed to have knowledge about the Project from the

?

Irrigation & CAD Department

01093 L st Telangana Secreta;m'

e Hyderabad-500 063.
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very beginning. Examined in that background, the present Application

filed on 20.9.2021 would certainly be time-barred.

8. I submit that the Applicant cannot even contend that they have
the limitation to file the present Application due to a recurring cause
of action as the same is contrary to Section 14 of the NGT Act which
clearly does not provide for a recurring cause of action and rather
states that in the series of events, limitation would specifically be
counted from when the cause of action first arose. Hence, the very
basis on which the present Application is predicated is defective, and

the same is therefore time barred.

9. [ submit that the present Application has been filed on
20.9.2021 which is clearly outside the period of limitation and is
therefore fit to be dismissed in limine without any requirement of
further proceedings or hearings on the merits of the Application,
which in any case is a frivolous attempt to a stall a welfare project.
No sufficient cause for filing the Application outside the statutory

limitation period has been mentioned or provided.

10. I submit that the application is a sheer abuse of the process of

law and appears to be motivated as there are numerous mischievous

and misleading averments in the Application.

11, I submit that the Applicant himself has referred to

G.0.Ms.No.105, dated 10.6.2015 and also the proceedings dated

Special Chiet ry to Govemment
Irrigation & CAD Department
Telangana Secretariat,
Hyderahad-500 063.
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1.10.2017 regarding the conceivement of the subject project. He
has also Mentioned about the litigation relating to 0.A.N0.273/2015
and filed the Judgment rendered therein and also the order of the
Hon'ble Supreme Court dated 20.7.2016 made in W.P.No.116/2016.
He has also relied on the copies of the letters dated 11.2.2017,
1.7.2017, 16.3.2018 and 2.4.201s. Thus, the State of Andhra
Pradesh is aware of the construction of the Project right from 2016;
but slept over the matters for all these years and filed the present
Application after more than 5 years. Thus the Application filed by the

Applicant is barred by limitation.

12. Apart from the above, the present O.A. is not only barred by
limitation, it is not maintainable before this Hon’ble Tribunal, as the
above said Application has been filed by the State of Andhra
Pradesh, represented by its Secretary, Water Resources Department,
Velagapudi, Guntur district, challenging the subject project on several
grounds, relying on the provisions of A.P. Reorganisation Act. The
State of Andhra Pradesh cannot maintain the Application, in asmuch
as it is not a ‘person’ as defined under Section 2(j) of National
Green Tribunal Act,2010 and the subject matter of the Applicafion is_
dispute between the two States. The Hon’ble Supreme Court in
Atmalinga Reddy v.Union of India reported in 2008(7) 788
having regard to Article 262 of Constitution of India held that the
jw_i_séiic”t_ignl of Cou’rts including the Hon'ble Supreme Court are
re.exr;iuvded,- as ‘the Parliament has enacted Inter State River Water
Disputes Act,1956 in relation to water disputes between the States
A\
st L cap pe e
ok ment

Telangana Secrqa:
ﬂ!der_ab‘arq.{,oo m":" .
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and as such, It Is clear that the above said dispute cannot be made
subject matter for consideration either before the Hon’ble High
Court under Article 226 of Constitution of India or in the Hon'ble

Supreme Court under Article 32 of Constitution of India. The Hon’ble
supreme Court further held that under Article 131 of Constitution,
either the Central Government or State Government can institute a
Sult In the Hon'ble Supreme Court on its original side. In certain
cases, the said jurisdiction cannot be invoked, in view of Section 11
of 1956 Act. Hence the present Application is barred by limitation and
not 'rf\aintai'nable in law. The relevant case law being relied upon by
'the;v' 5™ respondent herein on the preliminary objection is filed

herewith for the kind perusal of this Hon’ble Court.

PRAYER

It is therefore prayed in light of the facts, circumstances and grounds
enumerated hereinabove that this Hon'ble Tribunal may be pleased
to:
A. Dismiss the present Application as barred by limitation and not
maintainable under law.

B. Pass any other order that this Hon'ble Tribunal so deem fit in

Yo

Special Chief Secretary to Government
Irrigation & CAD Department
Telangana Secre!asiat,
Hyderabad-500 083.

the present case.
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VERIFICATION
I Rajatkumar,

S/0 B.K. Sinha, aged about 58 vyears,

Chief Secretary, 1 &
Government of Telangana,

Designation: Special

CAD Department,

Hyderabad, the 5th réspondent herein,

do hereby verify and declare that the contents stated in the above

reply affidavit are true and correct to the best of my knowledge and
belief.

Date: 5.10.2021

Special Crue: ?F Ll Uovemment
Hyderabad Irrigation &C i Uepatiment
Place: Hyderabad.

Telangana Secrmnat
Hyderabad-“uu (63,
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GOVERNMENT OF TELANGANA ’ff
ABSTR N
AT ‘t:;'i’ﬂbubmg’ ’

PALAMURU — RANGA REDDY LIFT IRRIGATION PROJECT - For Lifting of TR376%r in
60 days from foreshore of Srisailam Reseryoir In Mahabubnagar district to serve net
ayacut of 10.00 Lakh acres In drought prone areas of Mahabubnagar (7.00
| Lakh acres), Rangareddy (2,70 Lakh acres) and Nalgonda (0.30 Lakh acres) Districts
i including providing drinking water facilities to enroute villages and industrial wiater use
excluding the ayacut under Medium and Minor Iigation tanks - Administrative

) approval for an amount of Rs 35,200 crore - Accorded — Orders — Issued.

i e T T T T T T Ppampp—— oo OO eSO R SIS

Fé IRRIGATION AND CAD (PROJECTS-I) DEPARTMENT

\ i G.0. Ms. No.105 Dated:10-06-2015
- ;}\{Q Read:

Q, L Frum the Engineer-in-Chief (Irrigation), Hyderabad, Lr No. ENC(L)/
‘ DCE-IV/OT4/ AEE10/ CE/PRLIS/2015, Dt:04-06-2015 & 09.06.2015,

. " _‘” " XEKEY
,‘;‘,n:;;:)p . GRDER:
In the reference read above, the Engineer-in-Chief (Irrigation), Hyderabad
has informed that the Palamuru -Ranga Reddy Lift Irrigation Scheme envisages to
irrigate upland areas of about a net ayacut of 10 lakh acres, drinking water to
Hyderabad city and industrial use in Mahabubnagar, Rangareddy and Nalgonda
districts, by lifting 90 TMC of flood water in 60 days during flood season (ie., 1,50
TMC per day) from foreshore of Srisallam Project located on Krishna river in
Mahabubnagar district to Laxmidevipa!y(V), Kondurg (1) near Shadnagar town (from
+250.00 M to +675.00m) which [s the highest elevation in between Mahabubnagar
and Ranga Reddy districts with 5 stage lifting and then utilizing water by gravity. The
scheme contemplates enroute Irrigation under different reservolrs as per their
ty command ability, There are five stages in the project starting from foreshore of
W Srisailam Reservoir and ending with K.P.Laxmidevipally Reservoir, The work is
11obis p;'ot;f;osed to be taken up during the year 2015-16 by calling tenders on e-procurement
platform.

2. The ENC has requested to accord administrative approval to the project for an
amount of Rs.35,250 crore with SSR 2014-15,

3. The Government after careful examination of the proposal of the Engi i
. e G gineer-in-
Chief (Irrigation), Hyderabad hereby accord Administrative approval to the Palamury —

Rangareddy Lift Irrigation Scheme for an amount of Rs 35,200 Crore (R ;
five thousand two hundred crore only), d rore (Rupees thirty

4‘ P :
accordir-g;; Chief Engineer(Projects), Mahabubnagar shall take necessary action
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3. This order issues with the concurrence of Finance (W&P) Department, vige
their U.0. No. 3526/ 133/WP/A1/ 15, dated:08.06.2015.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

SHAILENDRA KUMAR JOSHI
PRINCIPAL SECRETARY TO GOVERNMENT
To
The Engineer-in-Chjef (Imigati :
o pral _Mgation), Hyderabaq
ge Cht‘gf Engineer(pr OJects), Mahabubnagar
The Accauntant Gen

; eral, TS,
The Director of Works > Ffderabag,

The Finance (W&P) pept. ceounts, Hyderabag,
The Osp to Minister for Irrigation
The P.S. to Pd. SeCretary_ N

Ehd
Lul- }\Io \ P )( v. .
Cewy iy
Bnr P SECTION oppy
Aus| L CER
lep, 7 :Fm avd We@\g Sz Byt ~
Mat, ed &S o 73 b 06 (201,
IO g “etexn %/pg’, CLg e RO
E CL“(T LWl /' S ade v S,
Qm“ﬁip R B T KHAGENoE_R
ol : :MWEBO i, CHIEF ENGINEER Erojects) (FAC)

PIP Camp, GADWAL - 509 125

3 . < c&! Mahobub Nagar Dist
Deputy Chief ERgiSaet :
O/o. CE (Projects) Mahabubn ugar, '

{
@ PIP Camp Gziwo! - Sto12s, - /
v 8’}&!\.% F
' £
| g
4
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BEFORE THIL HON'BLE NATIONAL GREEN TRIBUNAL
S8OUTH ZONE, AT CHENNAI

APPLICATION NO, 273 OF 2018 (82)

INTHE MATTER OF:
SR B, HARGHVARDHAN , L APPLICANT -
VERSUS ‘
UNION BF INDIA AND OTHERS _ .‘..Resporiofms
' AFE[DAVIT ON 2 &.

t

\, V. Linga Raju, Sla V.B. Raju, éged about 58 years, Chiet Eng'lnear. Palamuru ,
Rangared&y LIt frrigation Scheme, 18CAD Department, Govemmeni of Tefangana, |
Hyderabsd, Telangana having my office at 5™ Floor, Jalsoudha Buliding, P'an}aguna
Road, Irrem Manzll, Hyderabad, Telangana, presently at Chsnnal, Tamil Nedu, do

hereby solemnly affirn and «tate on oA 23 under:

1. 1tis to be clarified that there i no Depa:tment called or tuncﬁ::;;\ng as a'Walat.-
Resources Dapariment In the Stale of Telangena and W Ia ghe |nlga\_i6n
De'panmenl that is responsible (or water rescurces as wall, For this raason, the
PRLIS project has the ward "rrigalion” whareas its inten\ion ls-lb slore aﬁd ue;a
the flood water for dry areas of Telangana, which would otherwiss go wasts.

The Governiment of Telangann states that it would be withdrawing it Envitonment

Clearance application filed on 11 January 2017 for (he reasons balow,

3. Th;a ‘émemment of Telangana siates that Il'wculd Implementing the PRLIS to

mave entilement and share of watar during tha flood perlod from the !
backwaters of Srisallam Reservolr ta the dry areas In the varlous districts of !

3 ' ey
\~ . z Qi3 w!
| WD T
A\tAT PR T
/ \‘l ;' W f\_- L ® = ’
‘, - N ’\".. . ’
6 ™ '
o aeve
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Tolangana State Including Hyderabud to transport and sloro wator for drinking
and human consumptian, )

4. PRUIS vs e prasently bolng planned and Implamentod, haa no plan for provision
for Irrigation, Inigation roquirea planning tind construction of a notwotk of canals

, Ofglnating from \ha proposed resarvolra, The schematic dingram of PRLIS which
Is belng pureved prosantly cleatly ostablishes that thera are no such canals

snvisaged. Intrastructural enhancemants, tuch as construttion of canals, would

bes required for the purposa of Imigation requiring priar environmental clearance,

The same woulkd be carred out only after obtalning prior environmantal
claamance.

-

5. It s further reaffirmad that no bldatenders have been Initioted or contracts

awarded for Imigation by way of canals.
)
B

: G\@EW‘
VERIFICATION: Pawﬂ“' @iﬁf LR
azs\mtm““

I, V. Lingara]u, the deponent nbave-mentioned do horeby verity that the cantents

of the fomg.ot_ng Atfidavit are trua and correct, no part of i |s false and nothing material
has been concealed therefrom, l
Verified by me at Chennal on this 17" day of February, 2017. ‘\
gt
20 ohle™

DEPONENT ‘

Chief Enguier
alarur, ASNSE FEC
/L) Schema, St

Jpseudna Bt
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BEFORE THE NATIONAL GREEN TRIBUNAL

Applicant(s)

Sri. B, Harsha Vardhan,
Hyderabad
Telangana,

»

Legal Practitioners forA

SOUTHERN ZONE, CHENNAI
Application No.273 of 20186 (Sz)

Respondent(s)

Vs. Tha Unlon of Indla, Rep. by its
Secretary to the Government,
MoEF & CC New Delhi and 4 others.

- Pplicant(s Legal Practilioners for Respondents
Mis. Sanjay Upadhyay, ) 9

Kamalesh Kannan, S,
S. Sai Sathya Jith,
Mridula Vjai Raghavan,

Mr. Mohan Parasaran,
Senior Counsel for

Mrs. H, Yasmeen All for R2 and R3

: Mr. M.R. Gokul Krishnan for R1 and R5
Thejesh Jagadish Mr. Parthasaralhy for R4

Note of the Registry Orders of the Tribunal
Order No. 7

Date: 17" February, 2017

On behalf of regpondent Nos.2 and 3, the Chief

Engineer, Palamuru Réngareddy Lift Imigation Scheme

filed an affidavit stating that the Government of Telangana
would be withdrawing the application submitted for
Environmental Clearance (EC) before the Ministry of
Environment, Forests and Climate Change (MOEF&CC) on
11.01.2017. The affidavit also asserts that the State of
Telangana would be implementing the disputed project

only with regard to the supply of drinking water and not for

irrigatlon,

Leamed counsel appearing for the State of Telangana

Including the Addilional Advocate General, in the presence
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of Sn. Joshl, the Special Chlef Sacrelary present In Court
submitted that the disputed projact as such will not be
proceeded with and tho State of Telangana undertakes
that they will not procead with the [rrigation part of the
project without obtalning priar EC. It Is also submittad that
the project now proposed to be proceaded with is canfined
to the supply of drinking water by taking water from
Srisailam Reservoir through the Reservoirs in between,

which finally reachas K.P. Lakshmidevipalli Reservoir.

Leamed counsel appearing for the applicant submitted
that the project is nothing less than the original project as
is clear from the DPR and therefore there should be an

]
|
order directing the State not to proceed with the work

without prior EC.

In view of the subinission made on behalf of the State

of Telangana and the affidavit filed, we do not find it in the

interest of justice, to stop the work of the project with
regard to the supply of drinking water. 1t is made clear that
no part of the project, with regard to imigation shall be

proceaded with, without prior EC.

Learned counsel} appearing for the applicant also
submitted that there'iis, a separate department namely
Rural Water Supply atnd Sanitation Dapanmant for supply

of drinking water and the disputed project is envisaged not

so——e by
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by that department Bt by the Imrigation Depariment and
thereforg by naming the Irrigation project as drinking water
Projact there will be no change In the ambit and scope of
the project and the affidavit is not filed by the Rural Water
Supply and Sanitation Department, and other drinking
water projects were already enviséged by the Stata of

Telangana for water supply in the same area,

Leamed counsst appearing for the respondents seeks
tims to file proper affidavit from the concemed department.
1

Let the sffidavit be filed within a peried of two weeks, '

Leamed counsel appearing fer respondent Nos. 2 and
3 including the Additional Advocate General submitted that

the tender Invited for the inigation part of the project will

not be proceeded with. The sutvmission is recorded,

Listtha matteron 15.03.2017
............. M M
(JusticaM.S, Nambiar)
............. A EM

(Shri P.S. Rao)
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IP\isessme_nt of Fluoride in Ground Water for Drinking and Agricaltural
Ose F - - o~ AT TN - ~ — b -~
Iposes In Ramannapet Mandal of Nalgonda Distzict, Telangens, Indiz

Article - July 2018
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Assessment of Fluoride in Ground Water for Drinking and

Agricultural Purposes in Ramannapet Mandal of Nalgonda District,
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Agricuitural Chemistry, College of Agriculture, Rajendranagar, PJTSAU, Hyderabad, Telangana, India
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ABSTRACT

The fluoride concentration in ground water was analyzed during kharif and rabi (2012-13) seasons to
identify the suitability of water for drinking and irrigation purposes in all the villages of Ramannapet
Mandal of Nalgonda District, Telangana. Fluoride present in the ground water samples collected
during kharif and rabj varied from 0.53 to 3.86 and 0.99 to 3.94, with an average of 1.71 and 2.08
ppm, respectively. As per drinking water standards, 53 % (16 samples) of the ground water samples in
kharif and 67% (20 samples) of the ground water samples in rabi have fluoride content greater than
that of maximum ‘permissible limit of 1.50 ppm fluoride. On an average, ‘maximum concentration of
fluoride was noticed in 16 and 20 villages: during kharif and rabi, respectively. Therefore drinking
water is. sufficient to produce severe form of dental fluorosis and mild form of skeletal fluorosis
consumed for a long perlod As far as mugatlon is concerned data show that none of the bore well and
-open well water samples have fluoride content above 10 mg L™, which is the safe limit for all type of
crop plants. Thus, all water samples tested in this investigation can safely be used for agricultural
purpose.

Keyword: Fluoride; Ground Water; Drinking; Irrigation; Nalgonda

INTRODUCTION

The occurrence of the high fluoride the 23 nations in the world. Over all 200 million
concentrations in ground water is a problem  people in worldwide and 65 million people
faced by many countries; India is one among  among 29 states of India are facing the problem

J Pharm Chem Biol Sci, June-August 2016; 4(2):169-175
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with fluorosis as groundwater of Indian aquifers
varies from < 1.0 to 25.0 ppm. The probability
of occurrence of high fluoride concentration in
ground and surface water was detected in
various states in India, Telangana state is facing
major problem with fluoride pollution because

ground water is used as drinking and an

Irrigation  source, a natural occurrence of

excessive amounts of fluoride levels in ground
water. Nalgonda district is one of the poorest
and most drought-prone districts of Telangana
in southern India. The area has long been
associated with high groundwater fluoride
concentrations which have been reported to
reach up to 20 ppm [1]. In spite of continuous
efforts by the government, external support
agencies, NGOs and private enterprises the
problem still remains unsolved.

The main natural sources of fluoride in the
ground water of Nalgonda district are
weathering and dissolution of rocks and
minerals, emissions from vaolcanoes and marine
aerosols [2]. This high concentration of fluoride
in drinking water causes dental and skeletal
fluorosis in human beings and also has negative
effect on crop production. So periodical
measurement and control of the concentration
of fluoride is very important to avoid both
biological and environmental damage. Hence,
keeping in view the above facts a survey was
conducted to identify the suitability of ground

" water for drinking and irrigation purposes.

MATERIALS AND METHODS

The study area forms a part of Nalgonda
district, Telangana, which is located at a
distance of 90 km away from Hyderabad (Fig.
1). This area experiences arid to semiarid

climate. The study area goes through hot
climate during the summer (March-May) with a
temperature range from 30°C to 46.5-C, and in
winter (November—January), it varies between
14<C and 29-C. The average annual rainfall in
this area is about 1000 mm, occurring mostly
during south-west monsoon (June—September).
Groundwater samples were collected during
the kharif (September) and rabi {March)
seasons of 2012-13from existing water sources
(open wells and bore wells) with the help of a
handheld Global Positioning System
(GPS).Geographical information viz., latitude
and longitude of the benchmark sites were
recorded, so that the delineation of the areas
having fluoride pollution can be done and
ground water fluoride status maps can be
prepared by depicting the element in water at
village level. Totally 30 benchmark sites were
fixed depending on the number of villages of
study area for collection of water samples. The
depth of the wells varied from 16to about 30 m
below ground level.

Water samples were collected in clean
polyethylene bottles of 600 ml capacity. The
sampling bottles were soaked in 1:1 diluted HCI
solution for 24 h and washed with distilled
water. In the case of bore wells, water samples
were collected after pumping the water for 10
min. In the case of open wells, water samples
were collected 30 cm below the water level
using a depth sampler. Samples collected were
transported to the laboratory and filtered using
0.45um Millipore filter paper fortified with 1 m|
toluene to arrest any biological activity. The
samples were stored at 4°C until used for
fluoride analysis. Fluoride was analyzed by
using Specific lon Electrode method [3].

J Pharm Chem Biol Sci, June-August 2016;4(2):169-175

Scanned by CamScanner



~ |G-

171

D. Vijaya Lakshmi et al

#'\'/. Vo
//ﬂmmmm ,ﬂv—.]
“\4./

e

STUDY AREA

TELANGANA

Fig. 1: Location map of the study area

RESULTS AND DISCUSSION

Fluoride content of ground water collected
from open and bore wells in the villages of
Ramannapet mandals of Nalgonda district
during kharif and rabi are presented in Table 1.
Fluoride present in the ground water samples
collected during kharif and rabi varied from
0.53 to 3.86 and 0.99 to 3.94, with an average

of 1.71 and 2.08ppm F, respectively. Lowest
content of fluoride was recorded in
Venkatapuram village (0.53 and 0.99 ppm
during kharif and rabi, respectively) while the
highest was recorded in Rontakolla village (3.86
and 3.94 ppm during kharif and rabi,
respectively). Groundwater F status map during
kharif and rabi are shown in figures 2 and 3.
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Table 1: i
e 1: Fluoride content in ground water samples collected in different villages of Ramannapet
mandal during kharif (September) and rabl (March) seasons of 2012-13.

S.No. - Village - Fluoride Content (ppm)
kharlf Crabl
1 Ramannapet 1.46 1.51
2 Neernemula 0.78 1.17
3 Shobanadripuram 0.95 1.05
4 Laxmapuram 1.72 2.25
5 Nidhanpalle 0.98 1.21
6  Bogaram 1.03 1.27
7 Thummalagudem 1.15 .2.53
8 Yellanki . 2,28 . 2.75.
9 Siripuram 2.07 212
10 Dubbaka 2.52 - 2.56
11 .~ Rontakolla 3.86 3.94
12°  Munipampula_ 935 Ve 233
13 Palliwada 70,92 £ 72158
14 Nagulanchagudem 1.29 39124,
15 Bachuppala 1.37 1.43
16 Suraram 243 2.48
17 Thurkapalle 2.76 2.73
18 Venkatapuram: 0.53. :0.99°
19 Kunkudupamula 1.27 1.36
20.  Peddabavigudem £2.09 2.52: "
21 Yennaram 1.98: 199
22 Kallonikunta 2.04 2.15
23 Kakkireni 0.94 129
24 Pilligudem 2.82 2.84
25  Uttatoor 1.54 1.67
26 Iskilla 097 - 123,
27.  lacchigudem - 2.08 (258t o
28 Janampalle = 2004w e
29 Sanjeevaiahnagar 085 R 139s e
30  Kommaigudem: 252340 236
" Range 0.53-3,86 0.99-3.94
.~ Mean LT 12,085
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Fig.2: Ground water fluoride status map of Ramannapet mandal (Kharif, 2012)
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Fig.3: Ground water fluoride status map of Ramannapet mandal {Rabi, 2012-13)

As per drinking water standards of ICMR [4], the
highest desirable concentration of Fis 1.0 ppm
in tropical countries and that of maximum
permissible level is 1.50 ppm. Out of 30
samples, 53% of the ground water samples in
kharif and 67% of the ground water samples in
rabi have F content greater than that of
maximum permissible limit of 150 ppm
fluoride. On an  average, maximum
concentration of fluoride was noticed in 16 and
20 villages during kharif and rabi, respectively.
Therefore drinking water is sufficient to
preduce severe form of dental fluorosis and
mild form of skeletal fluorosis consumed for a
long period. The rocks of this area possess

flucride content higher than the world average.
Weathering of rocks and leaching of fluoride
bearing minerals from the basement granitic
rocks are the major reasons which contribute to
elevated concentration of fluoride in ground
water. The other important natural
phenomenon that contributes to high fluoride
is evaporation [5). Similar results reported by
Reddy et al. [6] and Kishore and
Hanumantharao [7) in Nalgonda district.
According to FAQ [8], the normal and
moderately suitable range of fluorides
concentration in irrigation water is from < 19
ppm (1.0 me L") and 19 to 171 ppm {1.0-15 me
L?), respectively. Safe limit of 10 mg F L of
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irrigation water has been proposed for all type
of crop plants by Leone et al. [9). The present
investigation showed that none of the water
samples were found to cross this limits and
hence suitable for irrigation purpose. However
continuous application of irrigation waters
having toxic concentration of fluoride is likely to
affect adversely the crop growth.

Especially higher F concentrations were
observed in bore well water samples (>1.5ppm)
and the F concentration in dug well water
samples found to be within permissible limit of
1.5 ppm. The concentration in general,
increases with the depth of bore wells and this
indicates the possible geogenic nature of
fluoride.

SEASONAL VARIATIONS OF FLUORIDE
When compared to two
concentration of fluoride in groundwater during
kharif was lower than the rabi. Seasonal
distribution is found significantly and the
variation of fluoride is dependent on many
factors. Generally, a high rate of evapo-
transpiration  and over-exploitation  of
groundwater resources for agricultural and
drinking water purposes during rabi season
causes a low freshwater exchange and results in

seasons, the

precipitation of salts, including F rich salts,
temporarily in the top layers of the soil. During
kharif season, the infiltrating waters leach these
soils and replenishment of the groundwater by
rainfall indicated a clean recharge from external
sources. Hence, the concentration of fluoride is
observed to be greater in the rabi season
groundwater than in kharif season. As a result,
67% (20 samples)of the total groundwater
samples from the rabi season are above the
permissible limit of fluoride (1.50 ppm),
compared to 53% (16 samples) of those from
the kharif season.

Seasonal distribution of fluoride is also
dependent on amount of soluble and insoluble
fluoride in source rocks, the duration of contact

of water with rocks and soil temperature,
rainfall and oxidation- reduction process [10 &
11).

CONCLUSION

High concentration of fluoride in groundwater
of up to 3.94 ppm was measured. About 60% of
wells had fluoride concentration above the
permissible limit of 1.5 ppm set by Indian
drinking water standard. The use of
groundwater for drinking purpose from these
wells has to be restricted. Suitable measures
such as defluorinating the ground water before
use and recharging the ground water by
rainwater harvesting for irrigation purpose
need to be practiced to improve the
groundwater quality in this area.
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GOVERNMENT OF TELANGANA
ABSTRACT

————— —— e e e e e Y T e TR IT R ==

IRRIGATION AND CAD (PROJECTS-I) DEPARTMENT

G.0.MS.No. 107 Dated;11-06-2015

From the Engineer-in-Chief (Irrigation), Hyderabad, Lr No. CE/
AMRP/\W16/7969/2005/Vol.IV, dated: 09.06.2015.

TRRXR

ORDER:

The Dindi Lift Irrigation Scheme envisages to provide drinking water to the most
severely affected areas by Flourosis and irrigation facilities to drought prone areas of
Deverakonda & Munugodu constituencies of Nalgonda district and some parts of
Achampet & Kahvakurthy constituendes of Mahaboobnagar district by lifting the flood
water from the foreshore of Srisailam Reservoir to Dindi Reservoir at 0.5 TMC per day for
60days to a quantum of 30TMC. It involves two stage pumping, two off line and three
online reservoirs system. The Gross command is 3,68,880 Acres and the net
commendable area is 3,41,000 Acres and covers 5 Mandals of Mahaboobnagar District
a2nd 14 Mandals of Nalgonda District.

2. In the reference read above, the Engineer-in-Chief (Irrigation), Hyderabad while
furnishing the line estimate for the project has requested to accord administrative
approval to the line estimate of Dindi Lift Irrigation Scheme for an amount of Rs.6,300

aore.

3. The Government after careful examination of the proposal of the Engineer-in-
Chief (Irrigation), Hyderabad hereby accord Administrative approval to the line estimate
of Dindi Lift Irrigation Scheme for an amount of Rs.6,190 crore (Rupees six thousand one

hundred and ninety crore only).

4. The Chief Engineer, NSP, Hyderabad shall take necessary action accordingly.

5. This order issues with the concurrence of Finance (W&P) Department, vide their
U.O. No.31/WP/A2/2015, dated:10.06.2015.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

SHAILENDRA KUMAR JOSHI
PRINCIPAL SECRETARY TO GOVERNMENT

To

The Engineer-in-Chief (Irrigation), Hyderabad
The Chief Engineer, NSP, 6™ Floor, -

Gagan Vihar, Hyderabad.

Copy to:

The Accountant General, T.S., Hyderabad.
The Director of Works & Accounts, Hyderabad.
The Finance (W&P) Dept.

The OSD to Minister for Irrigation.

The P.S. to Prl. Secretary.

//FORWARDED :: BY ORDER//

SECTION OFFICER
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" Offlca of tho Suporintonding Englneor,
DLIS Clrclo, Kondamallepally, Nalgonda District.

Dtv.g '19_.' 201_61

Forw .
orwarding Slip to accompany Lumpsum Agresment No, & /SE /DLISG/2016-17/

1 ] ,
Name of the work : DINDI LIS - Earth Work Excavatlon and Formallon of
Embankment from km.0.000 to km.15.000 of DLIS
maln Canal Including consiruction of CM&CD works,
Tunnels for a length of 2100m and Formation of
Singarajpally Reservolr (Package No.1)

2 Adminlstrative/Revlsed Admn, Sanctioned amount |Rs, 6100 Crores vlge G.O.MS.No. 107, Dt, 11.08.2015

Rs. 719.64 Crores vide CE, NSP & AMRSLBC Project,

3 Technlcal/Revised Technical Sanctioned amount
Hyderabad CER No. 3/DL1S/2016-17 Dt. 11.07.2016

M/s MRKR - NAVAYUGA (JV)
8/2/268/1/D/IA/Plot No: 7, Road No: 3 Ag@gra Colony,

BanJara Hllls, Hyderabad-34.

4 Name of the Contractor & Address

N
&

5 (a) |Valus of work to be done under thls agresment Rs. 624,16,16,913.10/
Rs. 633,28,09,368/-

24 Months

(b) |Value of work as per estimale

(c) |Perlod of complstion
6 Referencs to publication of Tender

01 SE/DLIS/2016-17 Dt. 20-07-2016

(a) [Tender Notlce No.
(b) [Published In Irrigation wing Tender digest. Yes *
(c) |Published [n News papers Yes
7 Time allowed In the Tender Notlce for submisslon |14 days
of Tender
8 (a)|Total number of Tenders recelved 3
(b) [Detalls of Tenders reoclved
9 [s the lowest Tenders accepled Yes
Yes

Has the Contractor signed the copy of AP.S,S. and

10
Its addenda volums kept In Clrcle office?
11 Is data furnishad for all ltems? "[Yes , .
12 Are the rales In the agreement are within the (-) 1.44% (Minus Ona polnt four four percant) [ess than
estimale rate or not? If so, what Is the overall ECV of Rs.633,28,09,368/ - Pricad with SSRof 2016-
17

percentage exooss or less?

73 |Are the printed Tneder schedules approved In the Yes
C.E.'s offlce followed without any change? If not

. what are the devlatlons made? : .
14 Authority and reference In which the Tneders were |Commissloner COT Vide Lr, No. Re.No. ~
approved. 948/Pkg.1IDLISIS.OZ.IDEE1/EEIQOTI201G Dt. 05-10-
2016. Communlcated to this offlce vide Mamo No.:

‘| CE/DLIS/DEE/AEE/Package 1/2018 Dt. 13-10-2016

. . ZBCL 1R
For M/s. MRKR-NAVAYUGA (JV) AR o SR
“ . ;_ . _Super%gmM '

Dindl [ 1 Trraabam Sabiam s AL

(Al |”’1ﬁriénrl Ml =t
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL (S2)
AT CHENNAI

0.A No.212/2021

State of Andhra Pradesh,
Rep:by its Secretary,
Water Resources Department,
Secretariat, Velagapudi,
Guntur district. :
.... Applicant

Vs
Union of India,
; Rep by its Secretary,
Ministry of Jal Shakthi,

ShramShakthiBhavan,

New Deli and others
....Respondents

REPLY FILED BY THE 5™ RESPONDNET

H.Yasmeen Alj,

Counsel for the 5™ Respondent
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